: ana are not

| appointment,
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No of | Date of Order with Signature j j
Order | Order | -
7 R7-5-96 Heard shri H.F.Rath, learned counsel for

the applicant and Shri Ashok Mohanty, learned Senior
Standing Counsel for the Respondents.

24 This application was filed on 11.7.1995 uncder
Section 19 of the Administrative Tribunals Act,1985.
The applicant prayed for a direction 1';0 the Respondents
to provide him compassionate appointmént in any of the
Class-III posts within a specified time. The father

of the applicant, late Prafulla Chandra Panda worked
as Accounts Officer in the office of the Accountant-
General (ASE), Orissa, Bhubaneswar (Respondent No.3).
He died on 12.2.1984 leaving behind‘thrée daughters and
two sons who were minors., His eldest son, the applicant,
attained majority on 13.7.1993. Finding no explicit
provision for the Qidow of the deééésed to make an
application for compassionate appointment, the family
waited till the eldest son attained majority. My
attenéion has been drawn to Cleuse 7 of the OﬁfiCe

Memorandum No.14014/6/86-Estt. dated 30.6.1987 wherein

the Departments have been directed to consider even

| belated requests for compassionate appointment, These

instructions will apply where the dependants are minor
immediately eligible for compassionate

The mother filed an application on 1.7.1994
on behalf of the applicant. At that time the applicant

was studying in Second Year of +3 Science Course. In

response to the said application, the Senior Accounts

| Officer sought for certain clarifications, particularly

| the income certificate from the Revenue Authcrity, not

i s e : =4
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No. of ./ Date of Order with Sigmature
Or('ier .' Ourder
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Order Nol7 below the rank of Tahasildar, This clarification .
(Contd.,) .

fufnished by the applicant by way of an affidavit

wherein the other family members expressed their acceptance
if the \applicant is considered for compassionate appointment,
Ankincome certificate waé also submitfea whicb declared
income of Rs.400/- per annum from the landed property.
Theresfter by letter dated 15.5.1995 (Annexure-6),the

Senior &céounts Officer of the office of Aespondent No,3

informed the applicant's mother that the request for

Compassionate appointment was re jected,

mother who made a representation on 6.6.1995 to the
Comptroller & auditor General of India, Bahadur shah zafar
Marg, New Lelhi (Respondent No.2) to consider her case.
[t is mentioned at Paragraph 2 of the counter affidavits

"That this application is premature in
view of the fact that the applicant's case
was reopened as per the orders of the
Comptroller & Auditor General of Indias,who
has sought certain information after receipt
of appeal from the applicant's mother.,
The case is under process and final action
has not yet been communicated to the applicant,"

At paragraph 18 of the counter affidavit it is stated that
the C.,A.G. has called for some information from the A.G.,

Bhubaneswar and the matter is uncer investigation., The

pplicant without waiting for the orders of the C.A.G.

Q

Ras approached this Tribunal for redressal.

it is unnecessary to deal with the matter on merits, The

ter is under consideration of the CeA:G., the highest

apithority in the Lepartment. The applicant should have

oo e

waited for the orders of the C.A.G. Inwﬁﬁig_viewwgfwthe

3. This rejection was unacceptable to the applicant's

e

rats
S

|

4, In view of this submission in the counter affidavit,
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§ matter, I hold thaf this application is premature,
E The applicant shall await the orders of the C.A.G.
and if aggrieved against those orders, he may move
§ ' the C.A.T. in future, if advised. as it is, the

application is dismissed as premature because the

availing departmental remedy has not been exhausted,
S5e Respondent No.2, in view of the long pending
grievance, may dispose of the applicant's representation

(Annexure-7) within two months from the date of receipt

of copy of this order.

CxahfL-———’ .

| st
; | MEMBE R( ADMINISTRATIVE)
)
} }
: i \
| \
|
i,
| t
z [
{ }
i Y
1] |
‘ L.
|
1 |




